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Application NO . ww e cueuseerenes of 1987
Applicant
- : Respondent
ri G, Honnanje
jeppa V/s The Director of Posts(HQ) B'lore & another
Advocate for Appli
pplicant Advocate for Respondent

Shri A. Krishna Bhat
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Thie is an =pplication made by
the zpplicant under Section 1¢ of the
Administr=tive Tritunals Act, 15%S.
From about 1SE6< the applicant ic workinc
ac a Sorting Assistant in the Bancalore
City RME Cffice, Bangalors. 1n the dis-
charge of hie duties as & Sprting Assis-—
tant in that office on 15.9.1986 evidently
on the reports made by his imnediczte

. eupzrior officer,the cenior Supdt., FMS,

TSEngalcr? Sortinc Division, E-ngelore,

! who is zlsc the Disciplinery authority (DA
hee initi=ted disciplinzary proceedincs
acainst the applicant under Rule 1¢ of
she CCS (CC&2) Rulss, 1965, and hes served
necsssery cherge mamo on him dated 23.5.8C.

in respons2 to the caid charce memo the

applicant hes -4 hie defence statenment

hefore the DA denving the charces levelled
e-zinst him. In that view DA has

appointed Incuiry 0fficer (IC) to hold

a reculsar inguiry and submit his report
under ths Pules. fo far the 10 has not

&\ commencsd the inquiry acainst the appli-

g 2§ cant. But sven before that the applicant
%3 3 v 8 | has approached this Tribunal under S-c.l5
L : J of the Act challencing the vory initistion

\ of disciplinary proceedince acainst him on

~ diverss crounds.

2., Shri A.Xrishna Bhat ,lezrned counsel
for the applicant, conte ds that every
one of the facts and circumstances and

crounds urged by the applicant in hie

acplication justifies this Tribunzl to
interfere with the chsrge memo itself and
annul the cane before the inguiry is held
and the disciplinary proceedings are
compl=ted acainst the applicsnt under the

rules,

3le we have earlier noticed that in
response to the .charge memo, the applicant

hes filed his ctatement of defence and the

matter ie nou ceized by the 10 who is
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cuuit
still to hold an inguiry b: submit his

report. Before the inguiry is held and

the report is subnitted by the IC and the
DA completes the proceedince which is also
challengebla under,the rules on guesticnsof

&fﬁsﬁehlgj lamibafare thi App=llete Authority
it would k= unappropriate focr this Tribunel
to interfers with ths very initistion of

the disciplinary proces2dincs by the DA, In
this view we decline to exanins the verious
crounds urced before us and decline to

interfere with the proceedincs et this

stare,

e In the licht of ocur above discussion

e hold thet this applic tion is liabklé to

B =
®

rejected, UWe, therefore, reject this
applic=tion =t the stace of admiscion withe
out notice to the Respondents, But this
shculd not bs understocd égig'this Tribunal
expressing any opinion on any of the

guestions,
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SUPREME COURT OF INDIA
NEW DELHI

A
L Wb
) \ “;&% Dated, (Y- 7- (V()?

From:
The. Additional Registrar
supreme Cour f India
New Delhi

)
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[’an]q/or(’ /'cmc/) 64@0/09( 1

PSTITION FOR SPECIAL LEAVE TO APPEAL (CIVIL) NO. L33 /c‘?é’

(Petition Under Article 136 of the Constitution of India

for Special Leave to Appeal to the Supreme Court from
the Judgment and Order dated Y- G- &7 of the

High Coust—of— _ Cemar)  Hclming cfyﬂu,&,_ﬂéuhaﬁ——
' e /) A dhnﬂ/Au_M—&a/ 87

‘ oa s sPatit ] .
St Gio Henngn qﬁ}:ﬂ P
T BﬁﬁS‘;ﬁ(bedli? Ohel 14773 ) .+ .+« Respondent &

sSir,
I am to inform yout hat the Petition above-mentioned
for Special Leave to Appeal to this Court was filed on bechalf
of the Petitioner abOVG—nﬁrned;from the Judgmc_nt and Ordef :
Cewha) iq?/m/m&/‘a—a}/vf ~7 51 binal ﬂom oye Benc :,’gﬂfyﬂ/ap(
of thei,}—lq’sg-h—eetrft noted above and that the sdme was/wese

dismissed by this Court on the S 'fﬁz_day of | L ﬁ/ﬂ)[/,;
— :

/a8 L

Yours faithfully,
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